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Mr. Nand Kishore, counsel .for applicant. 

The O.A. is filed seeking a direction to the respondents 
to grant the benefit of financial upgradation to the 
applicant from the due dates. 

The applicant submits that he has filed representation 
Annexure A/6 dated 20.08.2014 before the respondent 
No. 2 for granting the benefit of MACP as the same has 
been granted to the similarly situated persons and 
according to him, he is only person who has been left 
over to grant the &JACP which is due to him as he has 
completed near a.bout 25 years of service. The 
representation is pending consideration before the 
respondent no. 2. 

He also submits that there is no break in the service of 
the applicant and he is ·continuously working under the 
respondents from 1984 and as such not granting the 
MACP to the applicant is only delaying the . matter 
whereas the similarly situated employees have already 
b'een granted. Under the circumstances, he approached 
this Tribunal for the reliefs as aforesaid. 

Considering the fact that Annexure A/6 representation 
dated 20.08.2014 is pending, we are of the view that the 
issue did not require consideration on merits at this 
stage. Therefore, we direct the respondent no. 2 to 
consider the Annexure A/6 representation dated 

. 20.08.2014 and pass a reasoned and speaking order in 
accordance with the provisions of law within a period of 
three months from the date of receipt of a copy of this 
order. The applicant shall submit a complete copy of this 
OA along with this order within 15 days from today. In 
view of the limited relief granted, the matter is disposed 
o.f accordingly at the admission stage without issuing 
notice to the respon.dents. 
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